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2. Ms. Latha Reddy
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3, Shri B.N.Reddy,
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O RDER (ORAL)

Justice Ashok Agarwal:-

.Non—observance of directions contained in the
order of 13.3.2001 in 0A-1229/2000 (Annexure-A) has been
made the basis of the present Contempt Petition. By the
order, a penalty imposed upon the applicant in
disciplinary proceedings conductgd against him had been

set aside and the applicant was held to be entitled to

all consequential benefits, In terms of the order,
" respondents have issued an order of 14.12,2001
(Annexure-B) and a Corrigendum of 4.2.2002 (Annexure-D)
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purporting to grant the applicant consequent
as directed. Since applicant was not satis
aforesaid order and Corrigendum, he sub
representation on 14.2.2002 (Annexure~E) whi
disposed of by an order passed on 1.4.2002 (
In substance, applicant claims promotion ég:
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promotion. In our view, aforesaid claim can
the Dbasis of a Contempt Petition. In case,

aggrieved by the aforesaid order and Corri

remedy does not lie in contempt proceedings,

to institute a fresh OA.
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